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Senthilkumar Ramamoorthy, J

1. The petitioner had presented a sale deed executed on 10.11.2025 by Venkatesan,

Nanthagopal, Uma and Sundarrajan in favour of the petitioner for registration. The said request

was rejected under the impugned refusal check slip.

2. Learned counsel for the petitioner submits that the impugned refusal check slip refers to

document nos.10935/2025, 11044/2025, 11045/2025 and 11046/2025. By referring to the said

documents, he submits that these are settlement deeds in favour of the petitioner's vendors.

Without appreciating these aspects, he contends that refusal check slip was issued.

3. Mr.U.Baranidharan, learned Special Government Pleader, accepts notice for both the 

respondents. By referring to Rule 27 of the Tamil Nadu Registration Rules, 1949, learned counsel 

submits that only a refusal check slip has been issued and that a speaking order under Section 71 

of the Registration Act, 1908 (the Registration Act) has not been issued. Therefore, he submits 

that the petitioner may respond to the refusal check slip so as to enable a speaking order to be



issued.

4. Considering the above submissions of learned Special Government Pleader, this writ petition is

disposed of by permitting the petitioner to submit an explanation for the removal of the

impediments indicated in the refusal check slip. Such explanation shall be provided by the

petitioner within two weeks from the date of receipt of a copy of this order. Upon receipt thereof,

the Sub-Registrar, Thiruporur, is directed to provide a reasonable opportunity to the petitioner and

the objector and, thereafter, issue a speaking order in terms of Section 71 of the Registration Act

within one month from the date of receipt of the petitioner’s explanation. There will be no order as

to costs.
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